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i Uttnr Pr aesh cantonment; 
(Control o Rent and Euiction)' 

\ [27th February, 19521 

AdAct to provide for the conti01 of rent of house accommodation 1 in cantonments in Uttar Pbdesh and to prevent the eviction 
1 of tenants therefrom. ! 

1 I BE it  enacted by Parliament as fo1~ows:- 

I 1. Short title and extent.-(1)  his Act may be called the Uttar I Pradesh Cantonments (Control of ent and Eviction) Act, 1952. 9 1 (2) It extends to all the cantonments in the State of Uttar Pradesh. 

: 2. Act not to apply to certain mmodation.-Nothing contained in 
this Act shall apply to- 4 - C (a) any premises belonging .4- . o the Government; t 

h ( b )  any tenancy or other likeirelationship created by a grant from 
the Government in respe 
by the Government; or 

(c) any house which is, 
Central Government on lease 
commodatbn) Act, 1923 (VI of 

3. Definitions.-In this .Act, unle ontext otherwise requires,-- 
(a) "accommodation" mean accommodation, residential or 

non-residential, in any canton which this Act applies, and 
includes- 

(i) the gardens, groun houses, if any, appurtenant to 
the building or any part t 

(ii) any furniture su the landlord for use in the 
house or any part thereof; 

(iii) any fittings affixed to building or any part of the 
building for the more be 
(b) "district magistrate" 

magistrate to perform any 
(c) "landlord" means 

tenant in respect of any a 
(i) the agent, att 
(ii) a tenant in r 

(d) -"lease" includes a sub-lease; 
( e )  "municipal 

I (i) in respect of which was assessed by a 
cantonment board on 1st day of April, 1942, the 
annual rental value force on the said date, gnd 
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(li) in respect of accombdation which was assessed by i 
cantohment board after %he said date, the annual rental valuf 

+te- first assessed after the said , 
(f) "officer commanding theastation" means the military office] 

for the time being in command f the forces in a cantonment or, ii 
that officer is the Officer comrnan&ng the Area or Offcer Commanding. 
in-Chief, the Command, the militaky officer who would be in command 
of those forces in the absence of t<e Officer Commanding the Area and 
Officer Commanding-in-Chief, theiCcl?nmand, and includes any office] 
authorised by the officer commapding the station to exercise thc 
powers .of an officer commanding ithe station under this Act; 

(y) "reasonable annual rent" deans- 
$ 

(1) in the case of zccomnlodation constructed before the lsi 
day of October, 1946,- 2 

(i) if it is separately a@esse,d to municipal assessment, its 
municipal assessment plu* twenty-five per cent. thereon; 

(ii) if it is a part only !of the accommodation so assessed 
the proportionate amount bf the municipal assessment oi 
such acc~'mmodation plus twenty-five per cent. thereon; 

(iii) if it is not assessed!, to municipal assessment- 

(a) if it was held Gy a tenant on rent between the 
1st day of April, 1942 an4 the 30th day of September, 1946 
fifteen times the rent fdtr the one month nearest to and 
after the 1st d.ay of Apri4, 1942; and 

(b) if it was not so held on rent, the amount deter- 
mined under section 7; 4nd 

( 2 )  in the case of accommoda\ion constructed on or after the 
1st day of October, 1946, the rentidetermined in accordance with 
section 7; - 
(h) "tenant" means the horn rent is, or, but for a 

contract express or implied, would for any accommoda. 
tion, and includes any person the accomrnoda. 
tion as a sub-tenant. 1 

. 4. Control of rent.-(I) Except as hereaftir in this section provided, the 
rent payable for any acconmodation shalljbe such as may be agreed 
upon between the landlord and the tenant. 1 

(2 )  Where the rent for any accommodati t been agreed upon, 
or where in the case of tenancies continui ny date before the 
1st day of October, 1946, the landlord wishe hance the rent agreed 
upon, he may, by notice in writing, fix the rent at, or enhance it 
to an amount not exceeding, the reasonable 

Provided that the enhanced rent shall not ed the rent, if any, 
payable on the 1st day of October, 1946, by than fifty per ,  cent. 
thereof : 

Provided further that nothing in this section entitle the landlord 
to enhance the rent in the case of leases for 
continuance of the term unless so permitted 

(3) If any accommodation is let after the 
without the rent being agreed upon 
the tenant, the rent fixed under sub-section (2) sqall be payable from the 

- date of commencement of the tenancy and where the rent agreed upon 
f 

t 
i + \  
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is enhalrced under the said sub$ection, the enhanced rent shall be payrb!e 
from the first day of the montp next after the month in which the notice 
is given. .r 

( 4 )  If the landlord claims that the reasonable annual rent of any ac- 
commodation is inadequate, c@ if the tenant claims that the reasonable , 
annual rent IS excessive or that the agreed rent is higher than the reason- 
able annual rent, he may insjltute a suit for Fixation of rent in the court 
of the munsifY having terriidrial ju-risdiction if the annual rent claimed 
Gr pzyable is five hundred rdpees or less, and if it exceeds five hundred 
rupees, in the court of t j~e  4vil judge having territorial jurisdiction or, 
if there is no such civil j u d q ,  in the court of the district judge: 

Provided that the court Ahall not vary the agreed rent unless it is 
satisfied that the transaction was unfair and, In the case of a lease lor 
n fixed term made before th 1st day of April, 1942, that the term has 
expired. 

h 
6 

(5) Notwithstanding any g contamed in sub-sections ( I ) ,  (2)  and 
(3), the rent fixed by the c under sub-section (4) shall, so lcng as 
this Act remains in force, yable by the tenant and from such date 
as the court may direct. 

Explanation.--Tor the es of this section, "accomn~odatior," in- 
cludes any accommodation a monthly basi?. 

5. Prmedore in suits aa tiom 4.-In determining the amount of 
annual or monthly rent t under sub-section (4) of section 4, the 
court shall take into acc 

( a )  in the case odation constructed before the 1st day 
of October, 1946, th  ent, the reasonable annual or nonthly . 
rent. the prevailing rent en the date of the suit for similar accorn- 
rnodation in the locality, t&e cost of maintenance of, and repalrs to, 
~ c c h  accommodation, and ny other material circumstar,ces provided 
bv the n!aintif? or the defe 8 dant; 

6 .  War of appeals from dec sits under section 4.- 
No apzeal shall lie from any f the munsiff, the civil 

- judge 51  the district judge, a in a suit brcl~ght under 
sub-scctioa (4 )  of section 4 :  

Provided that the decree (except in so far as i t  
relates to the amount elf ren as r e s  jcdicata between 
the parties or their represen any suit or proceeding 
under any other law. 

7. De&erndnation of rezs 

which in the opinio 
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(b )  in the case of accommo 
clause (1) (iii) of clause (gj of 
(a) of section 5. 

8. Unlawful charges not to 
,provisions of this Act, no 
receive any rent in excess 
standing any agreement to 

(2) No person shall, in con grant, continuance or re- 
newal of any tenancy, claim emium or other like sum 
in addition to the rent payabl 

9. Control of letting.-(1) 

(2) Every tenant occupying modation shall, within seven days 
of his vacating such accommo tion thereof in writing 
-to the officer commandirPEf the 

(3) The officer commanding the 
to him by the landlord require a p 
in respect of which an order has 
the landlord an advance of r 

(a) to one month's modation is to be let 
on a monthly basis, and 

(b) to one-half of t e accommodation is to 
be let on a yearly basis. 

(4) In respect of any a d after the 1st day of 
October, 1946, in respect an order under sub- 
section (I) ,  the officer com allot i t  to the owner if 
the owner, not ,being in o use owned by him in 
the cantonment, genuine1 dation for his own 
residence. - 

ucted shall be deemed 

Explanation 11.-For on "letting" includes 
sub-letting. 

PO. Eviction of person in contravention of 
section 9.-(1) Where in he officer command- 
ing the station under sub- cancy of any accom- 
modation is required to orted, or where an 

to be let has been 
anding the station 

person has, in contravention 
t thereof, he may 

cause, within such time as 
evicted therefrom: 

Provided that no o ade if the officer 
tommanding the stati of time or o t h e ~  
causes it i s  inexpedient to do so. 



tonments 
3 Eviction) 

falling within item (b) of sub. 
3, the matters set out in clause 

led under sub-section (4) of 
t magistrate under this section 
accommodation. 

)r received.-(1) Subject to the 
be entitled to claim or to 
yable under this Act notwith- 

' the grant, continuance or re- 
.y premium or other like sum 
ict. 

nmanding the station may, by 
3 to give intimation that any 
! has fallen vacant and to let 
rson. 
ion shall; within seven days 
intimation thereof in writing 

iy, on application being made 
tenant of anv accommodation 
under this kection to pay to  

accommodation is to be let 

ere the accommodation is to 

tructed after the 1st day of 
) pass an order under sub- 
shall allot i t  to the owner if 
ler house owned by him in 
ommodation for his own 

~onstructed shall be deemed 

section "letting" includes 

dation in contravention of 
?r of the officer command- 
the vacancy of any accom- 

. so reported, or where an 
or not to be let has been 
:r commanding the station 
'son has, in contravention 
any part thereof, he may 
use, within such time as 
icted ther~from: 
311 be made if the officer 
to lapse of time or other 

p* rfl 
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ch person fails to appear in reply to the notice served under 
(1) or, if he appears but fails to satisfy the officer commanding 
that the order under sub-section (1) of section 9 was not duly 

at he is entitled to remain in occupation of the accommoda- 
cer commanding the station may, without prejudice to any 
which may be taken against him under this Act or any 

r the time being in force, direct him to vacate the premlses 
within su@ period as he may specify. 

t. 
(3.) Up04 the making of an order under sub-section (2), the person 

whym the order is made and any other person claiming under 
him shall v$cate the accommodation and if the person does not vacate 
the accommqdation within the time allowed or such extended period as 
the officer coqpanding the station may, on cause shown, allow, the officer 
commanding the station may evict, or cause to be evicted, the person or 
persons concerned and may use such force as may be necessary for carry- 
ing out the order and also put the person entitled under sub-section (1) 
of section 9 in occupation of the accommodation. 

(4) No appeal shall lie from any order passed by the officer command- 
ing the station tpder this section, but the Central Government or any 
person authorised'<by it in this behalf may revise the said order if it is 
satisfied that the officer commanding the station has acted illegally or with 
material irregulariby or has wrongly refused to act, and may make such 
order in relation th*ereto as i t  thinks fit. 

PI. Eviction of tknants occupying accommodation under section 9.- 
(I) Where any tenant who is in occupation of any accommodation in . 
pursuance of an order made under sub-section (1) of section 9 is in 
arrears of rent for more than three months, the landlord may make an 
application to the muns;ifT having territorial jurisdiction for an order of 
eviction of the tenant f+m the accommodation, 

(2) Every applicationhnder sub-section (1) shall contain the following 
particulars, namely : - 

I 
(a) the name of thoandlord and, where there are more landlords 

than one, the names ofrall the landlords; 

(b) -a sufficient de s~~ ip t ion  of the accommodation from which the 
tenant is to be evicted or a copy of the order of allotment; 

(c) the arrears claimea and the rate a t  which they are claimqd; 

(d) where the rent has  already been determined in a suit under 
sub-section (4) of section 4,ithe fact that it has been so determined; 

and shall be verified in the m;?ner prescribed for the verification of ' 
Plaints in the Code of Civil. Proc@$ure, 1908 (Act V of 1908). 

.(3) On the making of an applica$ion under sub-section (I), the munsiff 
shall, without unnecessary delay, o<ause a notice to be served on the 
tenant in the manner prescribed by\ rules under this Act requiring hirn 
to pay the amount of arrears within fifteen days of the service thereof or 
to show cause within the said period yhy  an order evicting him from the 
accommodation be not passed against him. 

(9) If within the time allowed in the notice under sub-section (3) the 
tenant pays into court the amount mentioned therein, the munsiff shall 
dismiss the application and direct the amount to be deposited to be paid 
t o  the landlord in satisfaction-of tbe arrears and shall make such order 
as to costs as may appear to him to be just and proper. 

i 



(5) Where the tenant has be served with a notice under 
section (3) but fails to deposit 
allowed therein and does not file 

14. ~ & , r i c t i o n s  on eviction.-No \suit shall, without ,the permission of 
the district magistrate, be filed in any civil courvt against a tenant for his 
evi.ction from any accommodation except on one or morr of the following 
grounds, namely :- 



.tonnzents 
d Eviction) 
erved with a notice under 
~ n t  mentioned within the 
bction thereto, the munsiff s 
r contained in the Transfer o 
order directing that the tenan (c) that b e  tenant has, without the permission of the landlord, 
iat he shall pay the costs of th  made or permitted to be made any such construction as in the opinion 

of the court has materially altered the accommodation or is likely 

r has been passed under sub- substantially t4 diminish its value; 
)py of the same to the district 
gistrate shall cause the Wnant 
ing or causing to be used suc 
, and nothing contained in t 
1908), shall apply to any su 

( e )  that the tenant has sub-let the whole or any portion of the 

before his eviction deposits the 
accommodation without the permission of the landlord; 

lord or the officer charged with (f) that the tenant has renounced his character as such or has 
y of possession the amount o denied the title of the landlord and the latter has not waived his right 
oceedlngs, the tenant shal or condoned the conduct of the tenant. 
,he district magistrate 
shall make an order qua Explanation.-For the purposes of clause (e), a person lodging another 

person in any accommodation which is a hbtel or a lodging house shall not 
be deemed to have sub-let such accommodation. 

ate may, for sufficient reasons, 
tenant to pay the amount for 
against him. 

1 i t  relates. 
:onverted h t o  suits in certain 

ned in the notice. 
:ourt-fee within the time 

without the permission of 
urFt against a tenant for his 
le or morc of the following (a) "company" means any body corporate, and includes a firm.:or 

other association of individuals, and 
to make payment to the 
month of the service upon (b) "director" in relatian to a firm means a partner in the firm. 

d ;  



. . '20. Execution of pending decreesi for eviction.-A~ny decr 
eviction of a tenant fromany accom@odation passed before :the 
ment of this,Act, in so f a r  as it re la tq  to the eviction of such t 
not be capable of execution unless the decree is based on one 
:the grounds specified i n  section- 14 : 

21. Orders under ~ c t  not to be questioned in any court.-S 
wise provided in this Act, no orderimade thereunder by the 
or. the district magistpate o r  the officer commanding the st&t 
called in question in any court. 

GIPD- 81-1307 n~of  Law.-22-5-52-2000 


